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ties in various parts of the country including Western
Rajasthan. Even as 'Police and Public order’, are state
subjects and it is essentially for the State Govern-
ment to take such preventive and punitive measure as
are necessary to curb such crimes the Central Gov-
ernment on its part has been not only sending advisories
on the issues, but has also been supplementing the
efforts of the State Governments in improving the
implementation of Welfare schemes and policing infra-
structure.

Revival of Petrol Pumps/LPG Agencies

350. SHRI AJAY CHAKRABORTY : Will the Min-
ister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the new policy has empowered
the oil corporation to take decision regarding revival of
Retail Outlets suspended/cancelled under commission-
ing process after 1970;

(b) if so, the details of petrol pumps, kerosene
and LPG agencles of Haryana, Punjab and Delhi which
were suspended/terminated since 1991 and revived
thereafter;

(c) the reasons for selecting the year 1970 as
base year instead of selecting the year 1965;

(d)  whether the Oil Corporation is monitoring
the working of these dealers to avoid repetition of
malpractices by them; and

(e) it so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS (SHRI SANTOSH
KUMAR GANGWAR) : (a) and (c) The matter is under
examination and consideration of the Government.

(b)  Two LPG distributorships and one RO deal-
ership in Punjab and one LPG distributorship in Delhi,
which were suspended/terminated since 1991, have
been revived.

(d) and (e) Regular inspection are carried out by
the oil company officers as per norms to detect/pre-
vent any malpractices at the retall outlets and LPG
distributorships. Particular watch is kept on dealerships
which have indulged in malpractices in the past.

Involvement of International Criminals in
Crimes at Mumbai

351. SHR! T.R. BAALU : Will the Minister of
HOME AFFAIRS be pleased to state:
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(a) whether the international criminals are in-
volved in the cirmes at Mumbai;

(b) if so, whether the Union Government pro-
pose to deploy Central Intelligence Agencies to help
the State Government in curbing the criminal activities
at Mumbai; and

(c) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS (SHRI! L.K.
ADVANI) : (a) to (c) The Government is aware of the
existence of organised gangs operating in various
parts of the country; including Mumbai. and having
connections with international criminals. The Central
Government shares intelligence with the State Gov-
ernments and also provides them financial assistance
for improving their policing infrastructure.

[Translation]
Drug Addiction
352. SHRI RAMPAL UPADHYAY :
DR. MADAN PRASAD JAISWAL :

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether the number of drug adicts are
increasing in the country;

(b) if so, the details thereof and the reasons
therefor; and

(c) the steps taken to control over the situa-
tion alongwith the details of drug de-addiction centres
set up in the country, State-wise?

THE MINISTER OF STATE IN THE MINISTRY
OF SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
MANEKA GANDHI) : (a) and (b) Several studies and
reports have indicated that there Is rising incidence of
drug abuse amongst certain vulnerable sections of the
society which includes inter alia street children, trans-
port workers, slum dwellers, commercial sex workers,
people in the border areas and opium growing areas
of the country etc. Peer Group pressures, curiosity,
industrialisation/urbanisation and weakness of parents,
family system are such obvious reasons.

(c) Recognising drug abuse as a psycho-socio-
medico problem, the Ministry is implementing the scheme
tor Prohibition and Drug Abuse Prevention which is a
community based rehabilitation approach for building
awareness about the ill effects of the drug abuse,
treatment and rehabilitation of durg addicts. Under the
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Scheme, grant-in-aid to the extent of 90% of the
approved expenditure, is sanctioned to the voluntary
organisations for setting up/maintenance of deaddiction
cum rehabilitation centres, counselling and awareness
centres, preventive education programmes, workplace
prevention programme and organising deaddiction camps.
The details of drug deaddication centres being as-
sisted under the scheme, statewise, are given in the
enclosed statement.

Besides, assisting voluntary organisations, the
Ministry has been implementing intensive awareness
programme through the print and the electronic media
including films, posters, hoardings, kiosks etc.

Statement

State/UT-wise number of de-addiction cum rehabilitation
centres under the scheme for prohibition and
drug abuse prevention during 1997-98

Agrahayana 10, 1920 (Saka)

S. No. State/UT No. of deaddiction
cum rehabilitation centres
1 2 3
STATE
1. Andhra Pradesh 5
2.  Assam 1
3. Bihar 9
4. Goa 1
5.  Gujarat 5
6. Haryana 12
7. Jammu & Kashmir 2
8.  Karnataka 5
9. Kerala 14
10. Madhya Pradesh 5
11.  Maharashtra 8
12. Manipur 1
13. Mizoram 5
14. Meghalaya 2
15. Nagaland 3
16. Orissa 7
17. Punjab 6
6

18. Rajasthan

1 2 3
19. Tamil Nadu 8
20. Sikkim -
21. Tripura -
22. Uttar Pradesh 12
23. West Bengal 8

UNION TERRITORY

1. Chandigarh 1
2. Delhi 9
3. Pondicherry 1

Total 146

Purchase of Bi-lingual Computer

353. SHRI RAM TAHAL CHAUDHARY : Wiil the
Minister of HOME AFFAIRS be pleased to state:

(a) whether it is compulsory to purchase a bi-
lingual computer in Government offices; and

(b) if so, the reasons for doing all work In
English despite the availability of bi-lingual computer?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI) : (a) Computers, being purchased by the
Government offices should invariably have bilingual
faclilities.

(b)  Billingual software, specially word proces-
sors are available in adequate number and progres-
sive use of computer in official work is increasing.

Fake Passport
354. SHRI JANARDAN PRASAD MISRA :
SHRI MANIBHAI RAMJIBHA| CHAUDHARI:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether some cases of issuing take pass-
ports have come to notice of the Government;

(b) if so, the number of persons arrested in
this racket;

(c) the action taken by the Government against
them; and

(d) It not, the measures proposed to be taken
by the Government to check such activities?
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